IN THE NATIONAL COMPANY LAW TRIBUNAL

MUMBAI BENCH
COURT -1V
5. IA-2153/2022 in C.P.(IB)/3382(MB)/2019
CORAM:
SHRI MANOJ KUMAR DUBEY SHRI KISHORE VEMULAPALLI
MEMBER (Technical) MEMBER (Judicial)

ORDER SHEET OF THE HEARING HELD ON 11.08.2022

NAME OF THE PARTIES: Opulent Auto Care Private Limited
Vs
Ms Roharsh Motors Private Limited

SECTION: 9, 12A OF INSOLVENCY AND BANKRUPTCY CODE, 2016.

ORDER

The Court is convened through Video Conference.

1. CS Nithish Bangera, Ld. Authorised Representative for the Resolution

Professional (RP) present.

2. TA-2153/2022 is filed by the RP under Section 12A for withdrawal of the
Company Petition [C.P.(IB)/3382(MB)/2019] after its admission into CIRP.

3. In this matter, the Petition was admitted on 19.01.2022 and IRP was
appointed. IRP made public annoncement on 23.01.2022 and Committee of
Creditors (CoC) was constituted on 12.02.2022 and first CoC meeting was
held on 22.02.2022. However, thereafter, the Corporate Debtor and the
original Petitioner had entered into a settlement agreement on 05.03.2022,
which was submitted in the second CoC meeting held on 23.03.2022 and the
same was approved with 90% voting of the CoC.
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3. RP has filed Form A. RP also confirmed that the fees and the expenses

incurred are fully received by him.

4. In view of the above, IA-2153/2022 is allowed.

5. The Corporate Debtor is relieved from all the rigors of CIRP. RP is directed
to handover all records of the Company to the directors of the company.

RoC and Banks are to be intimated the closure of CIRP.

6. Accordingly, C.P.(IB)/3382(MB)/2019 is dismissed as withdrawn. IA-

2153/2022 is disposed of. File to be consigned to records.

Sd/- Sd/-
MANO]J KUMAR DUBEY KISHORE VEMULAPALLI
Member (Technical) Member (Judicial)
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